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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
SUPPLEMENTARY AFFIDAVIT
IN

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 r/Av S. 25,26 & 28 of NGT Act 2010)
On Behalf of the Applicant
IN

ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls PG College
..... APPLICANT

Versus

State of Uttar Pradesh & Ors
..... RESPONDENTS
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

SUPPLEMENARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023

(UIS 18 r/v §. 25,26 & 28 of NGT Act 2010)

IN

ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls PG College

Through Its Authorized Representative
Arvind Srivatsava, Trustee

Saket Girls PG College, Gaighat Road,

Dahilamau, Pratapgarh, Uttar Pradesh.
Pin Code: 230001

Mob No: 9838107210
Email Id: Admin@Saket. Education

VERSUS
1. State of Uttar Pradesh

Through Chief Secretary,

101, Lok Bhawan, U.P. Civil Secretariat,
Vidhan Sabha Marg, Lucknow, Uttar Pradesh
Pin Code:- 226001

Phone No: 0522-22892]2/2289296,

Email Id: CSUP@NIC.IN

2. The Executive Officer,

Nagar Palika Parishad. Belha Pratapgarh, Uttar Pradesh .

Pin Code: 230001 w
Mob No: 7355038052

Email Id: EONPPPRATAPGARH@GMAIL.COM

3.The Principal Secretary,
Public Works

Department,

Government Of Uttar Pradesh,

96, Mahatma Gandhi Marg,

Raj Bhavan Colony,The Mall Avenue,
Lucknow,Uttar

Pradesh,

Pin Code:-226001,

Phone No:-522-2234561

Email 1d:-NR.GOKARN@NIC.IN

4. The Superintendent Engineer (Civil)/ Executive Engineer,

Public Works Department,

Construction Division:2,

Bela Pratapgarh, Utlar Pradesh,

Pin Code: 230001

Phone No:-05342-220270/220997/9415457258

Email Id: PWDPRATAPGARI ICIRCLE@GMAIL.COM
5. The Director, Directorate of Local Bodies, Up

or, Local Bodies, Uttar Pradesh,

now
Pin Code: 226010 %

Room No. 206, Second Floor, Office Of Direct
Plot No. 18, Sector 7, Gom(j Nagar Luck

«+eeieen . APPLICANT

¢
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Number: 0522-2838110
Email Id: DIRUPLB@NIC.IN
6. The District Maglstrate
Pratapgarh, Uttar Pradesh,
Pin Code: 230001
Mob No: 9454417520,
Email Id: DMPRA@NIC.IN
1. The Divisional Commissioner, Prayagraj Division
Divisional Commissioner OfTice, Prayagraj
Pin Code: 211002
Mob No: 9454417492
Email Id: COMMALL@NIC.IN
e T il e e RESPONDENTS

The humble affidavit of the applicant abovenamed

MOST RESPECTFULLY SHOWETH:

1. That the deponent is the Applicant in the above-captioned
application and is fully conversant with the facts and circumstances
of the case. The deponent is competent and authorized to swear this
affidavit on behalf of the Applicant College.

2. Thatthe present affidavit is being filed to place before this Hon’ble
Tribunal certain subsequent developments that have occurred since
the filing of the last affidavit and to bring to light the Respondents’
continued acts of contempt, disregard for the Tribunal’s orders, and
deliberate attempts to intimidate and harass the Applicant College.

3. That the present affidavit is submitted to apprise this Hon’ble
Tribunal of the current status of the situation at the Applicant
College, which remains dire due to the Respondents’ persistent
non-compliance with this Hon’ble Tribunal's orders, including the

judgment dated 01.07.2022 and subsequent orders dated
07.08.2023 and 28.08.2024. Despite clear directives, the
Respondents have failed to implement remedial measures,
resulting in ongoing damage to the Applicant College and
irreparable harm to its infrastructure, operations, and the education

of its female students.

4. That this affidavit supplements the previous pleadings and
submissions made before this Hon’ble Tribunal and is necessitated
by recent developments that have s ignificantly worsened the plight
of the Applicant College and its students. The Applicant seeks

urgent intervention to address these pressing issues and



a CO i ‘V Ied

. Tha i
tthe damage causeq to the Applicant College is not isolated but
continuing and Progressive in nature, be

ginning in 2019 due to the
Respondents’

negligence and recurring non-compliance with

environmental and administrative obligations. This prolonged
inaction has compounded the financial, infrastructural, and
academic losses suffered by the Applicant College, severely
disrupting its ability to provide education and a safe environment
for its students.

- That the Applicant College has been subjected to prolonged
waterlogging due to the Respondents’ failure to construct effective
drainage infrastructure. Polluted drain water continues to
accumulate within the College premises, causing extensive damage
to its buildings, laboratories, equipment, and grounds. Despite
explicit orders from this Hon’ble Tribunal, including the award of
%5,00,000 as interim compensation on 28.08.2024, Respondent No.
2, Nagar Palika Parishad, Pratapgarh, has not paid the awarded
amount or taken substantive steps to address the underlying issues.

. That the Respondents’ failure to comply with the Tribunal's orders
is not a mere procedural lapse but indicative of a broader pattern of
neglect and inaction. This disregard for Judicial directives
undermines the authority of this Hon’ble Tribunal and jeopardizes
the safety, health, and well-being of the College’s students and
staff. Such continued inaction has allowed the environmental and
infrastructural crises faced by the Applicant to persist and worsen.

- That pursuant to the directions issued by this Hon’ble Tribunal vide

its order dated 28.08.2024, the construction of the proposed

drainage system has commenced. However, the work is
incomplete, irregular, and deficient. Construction has been
initiated from the mid-section of the proposed passage, leaving the
drainage system unconnected on either side. The portion in front of
the Applicant College gate has not been addressed, and no
provision has been made to prevent the flow of drain water into the
College campus. Photographs of the incomplete construction of

drainage is annexed herewith and marked as Annexure No. Al

4
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and marked as Annexure No, A2

10. That despite the explicit directions of this Hon’ble Tribunal to
prevent waterlogging and address the drainage issues, the
Respondents have failed to take effective or substantive measures
to remove the drain Wwater, clean the campus, or restore the affected
areas.

11. That this Hon’ble Tribunal, vide its order dated 28.08.2024, was
pleased to award ¥5,00,000 as interim compensation to the
Applicant and directed the Respondents to assess the total losses
incurred by the Applicant. However, the Respondents have neither
disbursed the awarded interim compensation nor taken any steps to
assess the damages, thereby further compounding the Applicant’s
grievances.

12. That instead of complying with the Tribunal’s orders and
addressing the Applicant’s grievances, the Respondents have
resorted to actions amounting to harassment, intimidation, and
undue pressure. A committee was constituted under the pretext of
compliance, but its actual purpose appears to be to hound and
intimidate the Applicant. A copy of Order for Committee

formation is annexed herewith and marked as Annexure No. A3

13. That the committee was tasked with irrelevant and intrusive
inquiries, including investigating the College’s No Objection
Certificates (NOCs), affiliations granted by various universities,
building layouts, land acquisitions, and operational history. These
inquiries have no bearing on the directions issued by this Hon’ble
Tribunal.

14. That emboldened by the high-handedness of senior officials,
several deparl'ments, including the Tehsildar, SDM Sadar, DIOS,
and PWD, have been roped in to conduct intrusive inspections and

issue baseless notices against the Applicant. The DIOS, through its

1

4
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order dated 21.10.2024, sought to involve the University and the

Department of Higher Education, further escalating the harassment

faced by the Applicant. A copy of letter dated 21.10.2024 by

DIOS, Pratapgarh is annexed herewith and marked as Annexure
no. A4

15. That Respondent Nos. 3 and 4, when called upon to comply with
the orders of this Hon’ble Tribunal and to extend assistance to the
Applicant College in alleviating the ongoing crisis, categorically
refused to do so. By a letter dated 17. 10.2024 issued by the Deputy
Secretary, PWD, Government of Uttar Pradesh, they unequivocally
disclaimed any responsibility or role in the matter and declined to
offer any support to the Applicant College. However, in stark
contrast to their professed inability to assist, Respondent Nos. 3
and 4 exhibited sudden and undue interest when it came to
harassing and intimidating the Applicant College. Through a letter
dated 23.10.2024 issued by the Executive Engineer, PWD,
Respondent Nos. 3 and 4 initiated an unwarranted inquiry and
investigation into the College, seeking detailed information about
building approvals, layout plans, and other operational specifics.
A copy of the Letters issued by Respondent no. 3 and 4 are

collectively annexed herewith and marked as Annexure no. A 4( a)

16. That such actions, ostensibly undertaken in the guise of an inquiry,
are wholly irrelevant to resolving the crisis and serve no purpose
other than to intimidate and pressurize the Applicant College. This
conduct clearly reflects mala fide intentions and underscores the
Respondents’ deliberate disregard for the orders and spirit of this
Hon’ble Tribunal.

17. That selective involvement of Respondent no. 4, when it comes to
intimidating rather than assisting the Applicant demonstrates a
willful attempt to obstruct justice and exacerbate the Applicant’s
suffering.

18. Thaton 05.11.2024, an undated notice was served on the Applicant
College, informing that a case had been instituted before the Court
of SDM, Sadar. Subsequently, on 07.1 1.2024, three undated

demolition notices were issued under the seal of Tehsildar, Sadar,

directing the demolition of various parts of the College premises

under baseless and frivolous allegations. A copy of the Notice
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served on 05.11.2024 along with Demolition Notice served on
07.11.2024 is collectively annexed herewith and marked as

Annexure No. A5

19. That the coercive actions of the Respondents caused immense
mental agony to the Founder of the Applicant College, who also
represents the Applicant in the present proceedings. Under severe
stress, he suffered a heart attack and was hospitalized at SGPGI,
Lucknow. Despite this, the Respondents continued their coercive
measures, displaying complete disregard for the situation. A copy
of thr Discharge summary issued by SGPGI is annexed herewith
and marked as Annexure No. A6

20. That left with no alternative, the Applicant approached the Hon’ble
High Court of Judicature at Allahabad, Lucknow Bench, through
Writ C No. 9737 of 2024. The Hon’ble High Court, vide its order
dated 13.11.2024, granted interim relief, restraining the
Respondents from taking any coercive action against the Applicant
College. This relief was subsequently extended through an order
dated 18.11.2024. A copy of the order dated 13.11.2024 and
18.11.2024 passed by Hon’ble High Court is collectively annexed

herewith and marked as Annexure No. A7

21. That the actions and timing of the Responding authorities raise
significant concerns regarding their legitimacy and intent. Despite
repeated orders passed by this Hon’ble Tribunal, including the
judgment dated 01.07.2022 and the subsequent orders dated
07.08.2023 and 28.08.2024, the Respondents have displayed a
consistent pattern of delay, inaction, and disregard for their
obligations. This sustained non-compliance has directly caused and
exacerbated the catastrophic flooding of the Applicant College on
27.09.2024, resulting in over 20 days of devastation, with no
substantial relief or redressal provided to date.

22. That it is evident that had the Respondents acted with the same
diligence and urgency towards complying with the orders of this
Hon’ble Tribunal as they are now exhibiting in instituting baseless
proceedings and inquiries against the Applicant, the College would
have been spared from the immense suffering and damage caused
by their failures. Instead, the Respondents' actions appear

calculated to intimidate and pressurize the Applicant into
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withdrawing its lawful claims and prayers for relief, diverting
attention from their prolonged inaction and contempt of this
Hon'ble Tribunal’s directives.

23. That to assess and quantify the academic and operational losses
incurred, the Applicant College, through its Managing Committee
resolution dated 03.10.2024, constituted a Loss Assessment
Committee comprising  distinguished members, including
educationists, retired principals, social workers, and other domain
experts. This committee was tasked with evaluating the tangible
and intangible losses suffered by the Applicant, particularly
concerning operational disruptions, student dropout rates, and the
decline in admissions caused by the unaddressed flooding and
deteriorating infrastructure. The committee has submitted its
findings, highlighting significant academic and institutional
setbacks, which are annexed herewith and marked as Annexure
No. A8

24. That due to the extensive structural and infrastructural damage
caused by the Respondents’ non-compliance, the Applicant
College also approached MNNIT Allahabad, a reputed institute of
technical expertise, to assess the extent of the damages. MNNIT
Allahabad, after conducting an initial survey, provided a quotation
dated 14.10.2024 estimating the cost of the assessment at
Z11,80,000, inclusive of GST. This assessment is crucial for
quantifying the irreparable losses incurred by the Applicant and for
devising a roadmap for restoration. However, given the financial
distress faced by the Applicant College due to these ongoing
events, it is impossible for the Applicant to bear the cost of this
assessment. A copy of the quotation by MNNIT Allahabad is
annexed herewith and marked as Annexure No. A9

25.That the Respondents’ actions have resulted in significant
educational disruptions, with severe consequences for the College's
students, particularly female students, who have been deprived of
a conducive learning environment. The drop in admissions and
increased dropout rates further demonstrate the tangible impact of

the Respondents’ neglect, Jeopardizing the future of countless

students. ‘/Q_,



26. That Respondent No. 1
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the State of Uttar Pradesh, as the

supervisory authority, bears a duty to ensure compliance with the

directives of this Hon’ble Tribunal. Given the habitual non-

compliance of Respondent No. 2, it is respectfully submitted that

Respondent No. 1 be directed to act as a guarantor for enforcing

and realizing compensation awarded to the Applicant College and

for facilitating compliance with this Hon’ble Tribunal’s orders.

27. That the current state of affairs at the Applicant College is

untenable and demands immediate and decisive intervention. The

College requires urgent relief to restore safe and functional

conditions and ensure the continuity of education for its students.

The Applicant humbly prays for compensation for the damages

incurred, interim reliefs to mitigate ongoing harm, and measures to

ensure compliance with this Hon’ble Tribunal’s orders.

28. That the Applicant humbly prays that this Hon’ble Tribunal may

kindly:

i.

ii.

iii.

v.

Direct the Respondents to immediately comply with the order
dated 28.08.2024, complete the drainage construction, and
address the waterlogging issues plaguing the Applicant College.
Direct the Respondents to disburse the interim compensation of
%5,00,000 awarded by this Hon’ble Tribunal without further
delay.

Direct Respondent No. 1 to act as guarantor to ensure
compliance with the Tribunal’s orders and secure payment of
compensation and loss assessment costs.

Direct the Respondents to bear the cost of the loss assessment as
quoted by MNNIT Allahabad, considering the extensive damage
caused by their failures.

Restrain the Respondents from engaging in any coercive,

intimidating, or harassing actions against the Applicant College

or its representatives. }

€3
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vi. Grant any other relief that this Hon’ble Tribunal may deem fit
and proper in the interests of justice.

29. That the Applicant remains committed to cooperating with all
directives of this Hon'ble Tribunal and seeks its esteemed guidance
and intervention to ensure swift and just resolution of the matters
outlined herein.

30. That in light of the aforementioned facts and circumstances,
Applicant respectfully requests this Hon'ble Tribunal to take this
affidavit on record and incorporate it as part of the ongoing

Execution Application for comprehensive consideration and

appropriate
DEPONE
,—(SAKQ t Q o 4 —
Date: 19.11.2024 APPLICANT
Th h
\ v roug
(HARSHIT SRIVASTAVA) (RAVINDRA LOKHANDE)
(Advocate) (Advocate)
Enrollment No. UP 01215/2017 Enrollment No. MAH 01633/2015
Chamber No. 18, Old Building Chamber no. 318, New Lawyers Chamber.
High Court, Allahabad Bhagwan Das Road, Supreme Court of India, New Delhi
Mob No. 8285872355 Mob No. 9769993511
E.Mail: Advo.Harshit@gmail.com E.Mail: advravilokhande@gmail.com

VERIFICATION

I Arvind Srivastava, S/o Late Radhey Mohan Lal, aged about 67 years
R/o 87 C Gaighat Road, Dahilamau, Pratapgarh, Uttar Pradesh, do

" “hereby verify that of paras 1 to are true to my personal
N
Nt \knpwledge and paras Lo are believed to be true on legal
-\

10V g ﬂ'ice and that | have not suppressed any material fact.

\/5{\@:; Naat

DATE: 19.11.2024 APPLITAN

PLACE: PRATAPGARH, UTTAR PRADESH

Vs
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 riw S. 25,26 &28 of NGT Act 2010)
IN

ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:
Saket Girls Pg College ..... APPLICANT
Versus
State of Uttar Pradesh & 01"S ..... RESPONDENTS
AFFIDAVIT

I, Arvind Srivastava, S/o Late Radhey Mohan Lal, aged about 67
years R/o 87 C Gaighat Road, Dahilamau, Pratapgarh, Uttar

Pradesh, do hereby solemnly affirm and declare as under-

1. That I am an authorized applicant in the present matter and am
well conversant with the facts and circumstances of the present case

and competent to depose with respect hereto.

2. That I state that the statement of facts contained in the

accompanying Affidavit has been drafted by my counsel on my

instructions, and the same is true to my knowledge as gained from

different sources. That nothing contained therein is false, and
nothing material has been concealed therefrom.

%‘@MQRLQ'B L

Deponent

Verification

—_\
Verified on this 19"

day of November, 2024 that the contents of the
above Affj

davit are accurate to my knowledge as gained from the
\ Jecords. That nothin

g contained therein ig false, and nothing
oncealed therefrom, '

G- C'%@q Uzt —
/QI Deponent

(o)
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. Al

IN

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 0f 2023
(U/S. 18 r/w S. 25,26 &28 of NGT Act 2010)
IN

ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College
... APPEICANT

Versus

State of Uttar Pradesh & Ors

..... RESPONDENTS

Photographs of the incomplete construction of drainage

yi
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. A2

IN

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 riw S. 25,26 &28 of NGT Act 2010)
IN
- ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College

..... APPLICANT
Versus

State of Uttar Pradesh & Ors

..... RESPONDENTS

Photographs of Drainflooded and destroyed campus buildings

A
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. A3

IN

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 r/w S. 25,26 &28 of NGT Act 2010)
IN
ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College
APPLICANT

Versus

State of Uttar Pradesh & Ors
..... RESPONDENTS

A copy of Order for Committee formation

/,
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
ANNEXURE NO. A4
IN

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 riw S. 25,26 &28 of NGT Act 2010)
IN
. ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College
..... APPLICANT

Versus

State of Uttar Pradesh & Ors

..... RESPONDENTS

A copy of letter dated 21.10.2024 by DIOS, Pratapgarh
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. A 4(a)

IN

SUPPLEMENTARY AF FIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023

(U/S. 18 r/w S. 25,26 &28 of NGT Act 2010)

IN
ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College
..... APPLICANT

Versus

State of Uttar Pradesh & Ors

..... RESPONDENTS

A copy of the Letters issued by Respondent no. 3 and 4
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. A5

IN

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 r/w S. 25,26 &28 of NGT Act 2010)
IN
ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College

..... APPLICANT
Versus

State of Uttar Pradesh & Ors

..... RESPONDENTS

A copy of the Notice served on 05.11.2024 along with Demolition
Notice served on 07.11.2024
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. A6

IN

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 r/w S. 25,26 &28 of NGT Act 2010)
IN
ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College
... APPEICANT

Versus

State of Uttar Pradesh & Ors
..... RESPONDENTS

A copy of thr Discharge summary issued by SGPGI




| gl 7 - _——

Sanjay Gandhy
' Post Graduate Institute of Medical Sciences

IRoad, Lucknow - 226 014 ,India
; 024759881 . __Discharge summary
RNO:

Name: Arvihd*sr?,

Ward/Bed:

astava 66/ y/nm De : -
UNIT-D0003-02 partment: Cardiology

ynits

1201 Cardiology Wing-A01(MICU) / PVT /
£ 5 4

icsion No:  ADM-2024501>
AdmlSSlO ) 1 Adm“tﬂd on; 73-10-?0?4 13:26 Discharged on: 27-Oct-2024 11:32 AM

. at Type: Priority !
patient 1y Consultant: Roopali Khanna Discharge Type:
correspond. Address:

e Distt, State Uttar Pradesh  Pin No, Phone No +91-

0iagnosis- CAD- P/PTCA TO LAD, DEB TO OM (CTO) (05709
HTN, HYPOTHYROIDISM

/2024) FOR CSA Il, SYMPTOMATIC CHB, NORMAL LV FUNCTION, DM,-

History & examination: This patient is 3 f/u/c of CAD-

P/PTCA to LAD (05/09/2024), diabetic, hypertensive, Hypothyroid, No
addictions, with

no family h/o CAD presented with complaints multiple episodes of Pre syncope & Syncope since last week of
sectember 2024, ECG done outside s/o COMPLETE A-V DISSOCIATION. No H/o orthopnea, PND, pedeal edema or palpitation. O/E

5= 130780, Pulse = 29 Bp/m, regular, high volume, JVP- raised, CVS- 51,52 + nt, No $3/54, no murmurs. R/S- NVBS present. No
creots Patient was addmitted for PPI.

ECG- COMPLETE A-V DISSOCIATION

ECHO- CONCENTRIC LVH, NORMAL LV SIZE AND CONTRACTILITY. _

HOLTER (24 HRS)- NO SIGNIFICANT BRADYARRYTHMIAS, TACHYARRYTHMIAS, PAUSE NOTED DURING STUDY

ELR (O)- MULTIPLE SECOND DEGREE AND THIRD DEGREE AV BLOCKS, SINUS PAUSE WITH MAX DURATION OF 4.9 SEC
LDL- 62.4, HBA1C- 6.2 %, eGFR- 74mi/min/1.73 m2.

Operation Details: PPl (DDDR, SJIM, MRI SAFE) was done successfully, under TPl cover on 24/10/2024.

RA RV
THRESHOLD - 04 0.4
IMPENDENCE - 700 750
P/R WAVE - 5.0 12.0

Hospital Course- Uneventful

Status at discharge — Stable

Future plan - MEDICAL FOLLOW UP.

Adv-

1. TAB. ECOSPRIN 75 MG 1 0D ——) a4

2 TAB. CLOPITAB7SMG 10D —) _q’z

3 TAB. ROSEDAY40 MG 10D —— )

4 TAB.TELMA4OMG10D —) W

5 TAB THYRONORM 50 MCG 1 OD BBF —) QdT;ﬂ’ 9a 'éjm
6. TAB CEFTUM 500 MG BD x 7 days —) qe-2mH A |
7. TAB CHYMORAL FORTE 1 BD x 7 days =3 \Baz_ AMAY 7 m
2. CAP.A-Z10DX7DAYS ,_._).ga—l

5. DIABETIC DIET

TO COME TO CARDIOLOGY WARD FOR DRESSING NEXT F.I_R_EJ_\YQ_W

BED HAS NOT BEEN VACATED FROM SYSTEM
Printed on 27-10-2024 11:38:2 Banothu Vinod Kumar @ 172.25.250.163 Page 1/3

e, e VTR T W L S TR W
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. A7

IN

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 r/w S. 25,26 &28 of NGT Act 2010)

IN
ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College

..... APPLICANT
.Versus
State of Uttar Pradesh & Ors

..... RESPONDENTS

A copy of the order dated 13.11.2024 and 18.11.2024 passed by
Hon’ble High Court




ASHOK KUMAR VERMA
High Coun of Judicature at Allahabad,

649 (33

Court No. - 7
Case :- WRIT - C No. - 9737 of 2024

Petitioner :- Saket Girls Post Graduate College, Pratapgarh
Thru. Authorized Representative Arvind Srivastava
Respondent :- State Of U.P. Thru. Chief Secy. Lucknow And
Others

Counsel for Petitioner :- Sarvesh Kumar Dubey,Pankaj
Srivastava

Counsel for Respondent :- C.S.C.,Ashok Kumar
Verma,Sampurna Nand Shukla

on'ble Pankaj Bhatia,J.

1. Heard learned Counsel for the petitioner as well as learned
Standing Counsel.

2. Learned Standing Counsel based upon instructions states that
the DIOS has issued show cause notice based upon the
instructions issued by the District Magistrate.

3. Learned Standing Counsel is directed to file counter affidavit
within four weeks.

4. The petitioner will have two weeks’ thereafter to file
rejoinder affidavit.

5. List thereafter.

6. Until further orders of this Court, proceedings initiated in
pursuance to the undated notice issued by the Sub-Divisional
Magistrate, Pratapgarh as well as the notice dated 07.11.2024
issued by the Tehsildar, Sadar, Pratapgarh shall remain stayed.

Order Date :- 18.11.2024
akverma




Digitally signed by -

NISHANT MOHAN

High Coun of Judicature at All,
Lucknow Bench G

650 (34)

Court No. - 7
Case :- WRIT - C No. - 9737 of 2024

Petitioner :- Saket Girls Post Graduate College, Pratapgarh Thru.
Authorized Representative Arvind Srivastava

Respondent :- State Of U.P. Thru. Chief Secy. Lucknow And Others
Counsel for Petitioner :- Sarvesh Kumar Dubey,Pankaj Srivastava

Counsel for Respondent :- C.S.C.,Ashok Kumar Verma,Sampurna Nand
Shukla

Hon'ble Pankaj Bhatia,J.

1. Shri Ravi Singh Sisodia, learned CSC appearing for the State
seeks time to obtain instructions as to the requirement and
necessity for issuing the show-cause notice which are on record
at Page 25, 26 & 27 and also to explain the jurisdiction of the
DIOS in issuing the notice dated 21.10.2024 in respect of the
clarification as sought in the said letter.

2. He may do so by the next date of listing.

3. List/put up on 18.11.2024 in the list of fresh cases, showing
the name of Shri Ashok Kumar Verma, Advocate in the cause
list as counsel appearing for respondent no.8.

4. As an interim measure, it is provided that no coercive action
shall be taken against the petitioner till the next date of listing.

Order Date :- 13.11.2024
nishant
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. A8

IN

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 r/w S. 25,26 &28 of NGT Act 2010)
IN

ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:
Saket Girls Pg College
..... APPLICANT
Versus
State of Uttar Pradesh & Ors
..... RESPONDENTS

A copy of the constitution of loss assessment committee for loss
menet ( other than structural and infrastructural loss) and

its reports

assess



(36
652 (3¢)

Ha-gfy

qay AR B AT dow Rt 03/10 /2024 ® wRifdenem gRex § siadh
gl SNARTA DY reer ¥ rfora o mE R R 27 /09 /2024 P TR AT B

&R T D DR §Y IRfi o R W g¢ @@ @ rEe W ReR R T
QR WRT - 0

....................................

IR W - 02 wEREe @ e anfy 4 gg el @ offead @ fag D a@r

wERaD R SR w1 wwa <. st M sharera, gt g w@n man R adEeEa

R TR TW g AN Ew ol sted, warR $1 aEr B gg Ay & e

3 R g 5 T A weafy wdwsfy @ gem @ TS

TN W - 03 WEenem @ wranat < smd A sharea 3 wag wfifa & @

vl B weleTe TR ¥ g qard o &l ¥ sEa @aar qen sRarfda fear s

TR B IRV g &R B Jiiven B Ry T AR TA N TR | IR FEEERT § FER

& T Sk F=ifea wewt @ v FRG few @ TR

A D I BT AW —

1. 3o vwodlo Furdl, warfgfa. oo vgae, <fo XM FHER ShfEar o fvafiare,
BANRTE | '

2 <o R Agw vy, warfagfa wramd, gfexr ieh fosho e, AT, 3R |

3. st odlo adadt, qd areme, Jodlo STEAR TEINITEH, FOWO |

4 4 T @WIREAM, TS YhIS<e, YA |

5. = i HAR, Jafgha, sfam, e mitveswern, R |

6.+ wm RREf g, FafHgicd, HreT TR, 3 S, TR, Fag |

7. # fZAga S, gEaed / e |

8 A favanRr A1y i), warfgfe, ofY yadm, gver e, @R, wawe |

9. s“roa{aimagmmiﬁwmwef,ﬁowoﬁqm,mﬂwi%sﬁowﬁam|

10 o (Ard)Fferr Aarva, wraral, wdd T Nosho s waraTs |

FRATT HEA — 04 L. Al Afer sfared, gt 3 sk avwn @ S ER S w3

mmwﬁmqﬁmzﬁmmﬂwﬁaﬁfmw%fﬁw&ﬁmﬁ%wm

y4



€

/37)

653

_. -mm-nmaséummﬁmmmgqﬁmmmﬁwmmam
o e 3FAA @ fau nfdm @ v g
A P IR B AW —

to w00 Fard), Farfrgfia, Doo g, So T FeATER AT I freafaere,
aﬁoﬁmmm,mm,mrﬁmmmmwﬁw,m|
A Bofto TdAd, @ aremer, Jodo 2awaR THIRITTA, SOHO |

T |y ® Sufed wewl @ gdi-

1

12.

1%

s g AT, areaed

o Ffera e (rard)

Ao oot (Fafere wfaffd) ge e CEAR I

o sy ame (e gRIFE) TEE TR (THTIIHR)

—C g i I R CE LRI
wrea-afafef

&
glo(ma)Ntemr sarTa
yremat
rave TRl Nosho fera

ﬂ. b



654 (s

WWIﬁOGﬁoaﬁﬁazﬁm,maﬂmaﬁ%zﬁmWﬂm

RAT® 03/10/2024$Wﬂ‘@r—03$mﬁmz7/og/zoz4aﬁmﬁ
u@awwa%wwgémﬁ%ﬁmm\gémﬁwmmmds
gewll §N SR W@ R 08 /10 /2024 |

T W W Y AnRe wu A ReiE 05,10 /2024 Y So(sirdh) Hfer s
w WRA T fosho B, aRem®, wATTTE @ aeneEr ¥ Aefdaerd qRER B
i R T o Freifta Raromer e @1 oo fean T

RIS Taawer | e GURRIE Sl
1 XA dfex gdgfer ~  of $0 500000.00
2. W A ~ W2 F0 100000.00
3. I ¥ e %0 100000.00
4 DIEN| = %0 200000.00
5. SRR (15 Podiovo) - o 0 765000.00
6.  OReX (65 00T ) - o 0 225000.00
7. FTER (1 fechare) - 03 ' 0 30,000.00
8 F=cX (05 franare) - 02 0 12,000.00
9. e ded - 08 ¥O 125000.00
10. TR - 06 0 320000.00
1. P ey - 03 F0 41500.00
12, arEd (erer fwR 93)
®. guidey = 04 /O 76,000.00
@ Rdl gy = 01 0 6500.00
T Wd <& | HAAT Y
SEMELE : = F0 8000.00
13, Tren A Ryafin = FO 1500000
4. o ferems R * 0 6000.00
15 T - Raafir - [0 $000.00
16 THI0Z0F10-300
@, A 1805AAA04451N - 0 5187.00 @1\
e =
oL P b 21am ¢ 4 T g Q“Qw (Pl W3 ANT

22 "‘ & %




(39

655

ey Fquya en
i %0 38454 ()0

. W 1104AAA05761N
T, AR 9Tt

i 0 9000.00
17 aET—-'/'OQ—ﬁfPIﬁ'T - 04 %0 20000.00
18 WD (12 o @ Ruredes 0 800000.00
BIELEY)
19, IUTH IMaT
®. i R (16 Rym) = 0 754000.00
Q. T 9 0 TR B g — 0 92000.00
T. 29 ¢\ - H0 45000.00
U W, AN, diefard, peard
Ud I IqHI0] — ¥0 100000.00
20. TR Qe warmmen
o T ' 0 30000.00
@ TR T g ®0 10000.00
T W 7N — 06 ™0 25000.00
g q'réﬂﬁ‘rﬁﬂ 3T = 02 ™0 2500000
3. firer afaA - 01 FO 10000.00
21, FAfEEE wd@rTITen
®. Yeriiforeel gr—fae .= o) ®O 47000.00
22.  doyso fawmr
®. QYA 9IS o4 - %[O 800000.00
Q. faurmreger 2qa - 0 /0 10000.00
7. frmeger agv =~ i WO 2000.00
9 39 YW - 06 WO 5000.00
2. feal & ford 2w - 18 WO 92000.00
9. et & forg aax - 18 WO 1600000
23 AW
%, Trafay 2qd - 408 WO 2000000
. Pty qu] - {08 W0 10000 00
. sfgErdy 2w 01 W0 20000 00
" Afa@r) g4y 01 N0 6000.00 Cﬂh*}\

F- @ o SR PP
Q(PA';.,, I?/ﬂ@,,T M Qireng aaroy \ ot
s % wecectsh

-
- -



656 (ho) W

g % Rkl SR G
. W R o 10 0 10000.00
1. TS &9 W - 02 O 50000.00
B. s w9 aremrd - 02 H0 20000.00
W, wrate e = 10 %0 100000.00
A PN W9 2T = FO 30000.00
F. I WH AW T %0 36000.00
T PP W ANE e - a7 Wide %0 70000.00
T FH TH QIHT AT = Ko F0 20000.00
4. TR W
B T s TR D Y = e F0 20000.00
T {X WA AR | L 01 0 10000.00
o TO 5834641.00
OCP Fripeas.: fRare A~ l/’@"@#ijﬂi/j\/‘}
o THofo Frardy <o Rra #ed TR - o 'cf‘aotfm;'@a
Hartgfed, o0 TdIA Jarfrafea wramd ey, godto STHEAR
10 XM HAER e HaH gfexr A fosho Fre THIRITEAE, J0%0
{
i e @": \Q@Q’Sd:\ |
P SEC [CLETCIE A g FAR 5 I AR R =t fRvmaa S
es N dagha, afvam SAgR, we wiine aaoRd 2 sfnmes
TRIGTTE HATTS
X" ’lﬂx,ow—i 8& E
#1 favanr M1y rd <0 ey HHAR It (M) e s
Hafgfcd, oft gaa fawrTezer, dogso favm -
gVeR T, TeRYY wrgd e flosfo Pferat e T fodo @t
qdrgTe qaqiTe T



657 )

IN THE HONOURABLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. A9

IN

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023

(U/S. 18 r/iw S. 25,26 &28 of NGT Act 2010)
IN
ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College

..... APPLICANT

Versus

State of Uttar Pradesh & Ors

..... RESPONDENTS

Quotation by MNNIT Allahabad dated 14.10.2024
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To,

The Director,

Motilal Nehru National Institute of Technology (MNNIT Allahabad),
Prayagraj — 211004, Uttar Pradesh

Subject: Request for Comprehensive Survey, Analysis, and Loss Assessment for Saket Girls’ PG College,
Pratapgarh

Respected Sir,

I hope this letter finds you in good health. [ am writing on behalf of Saket Girls” PG College, Pratapgarh,
which s currently facing significant environmental and infrastructural challenges due to continuous waterloggmg
since past five years, caused by the inflow of polluted drain water into the campus. This persistent issue has
severely impacted our college’s infrastructure, leading to widespread damage, inclhuding cracks in buildings
and foundation instability, while also posing serious health risks to students, faculty, and staff.

In addition to the structural damage, the waterlogging has caused environmental degradation across our
campus. Our rainwater harvesting systems have been rendered ineffective, groundwater contamination
has affected the functionality of submersible pumps and septic tanks, and the prolonged sta'gnation of
polluted water has severely damaged the campus’s flora and fauna. This environmental imbalance has not
only affected the biodiversity of the campus but has also escalated the health risks due to stagnant water.

The gravity of the situation prompted proceedings before the Hon’ble National Green Tribunal (NGT).

Recognizing the severity of the damage, the NGT has directed a comprehensive loss assessment to

quantify the extent of the damages for determining appropriate remedial actions and reparation. In light of
these directives, we are reaching out to MNNIT Allahabad, given your institution’s expertise and strong
reputation in conducting technical assessments and environmental studies.

We respectfully request MNNIT Allahabad to conduct a detailed survey, analysis, and loss assessment,
addressing the following areas:
1. Comprehensive structural damage assessment of buildings and infrastructure.

Contact us ; (05342) 223769, 220254, 221002, 221003, 221004, 221005, 2210086,

221012, 221014, 221016, 221031/4
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2. Impact on rainwater harvesting systems, groundwater contamination, and functionality of submersible pumps
and septic tanks.

3. Evaluation of financial losses due to disruptions in academic activities.

4 Examination of health risks from water contamination and stagnant water.

5. Damage to the campus’s flora, fauna, and overall environmental degradation.

6. Assessment of emergency mitigation costs and proposals for future restoration.

To assist in your evaluation, we are annexing photographs ofthe campus that illustrate the extent of the damage
for your reference.

The findings from this assessment will be critical in guiding the necessary restoration efforts and ensuring compliance
with the Tribunal’s directives. Given the urgency of the situation, we would be grateful if MNNIT Allahabad
could prioritize this request and provide its expert evaluation at the earliest convenience.

We remain committed to facilitating the assessment process and are hopeful that MNNIT's expertise will
provide valuable insights that can lead toa swift resolution of the issues. Should you require any further information
or clarifications, please do not hesitate to contact us.

Thank you for your time and consideration. We look forward to your positive response and support in this
crucial matter.

Yours sincerely,

&

Dr. Nilima Srivastava

Principal

Saket Girls’ PG College, Pratapgarh
9838107210

Admin@Saket Fducation

Enclosures:

1. Photographs of the affected campus areas,

Contact us : (05342) 223769, 220254, 221002, 221003, 221004, 221005, 221006,
221012, 221014, 221016, 221031
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AT - 211004 AT
Department of Civil Engineering
Motilal Nehru National Institute of Technology Allahabad
Prayagraj-211004, India
i | L ICED/ RaCl 202425 AT/ Dated: 14/10/2024
SI&THT AT / Proforma Involce

/a1 F /70,
Or. Nilima Srivastava
Principle
Saket Girls PG College
Pratapgarh

Fanft &% wiw/Client Letter No.Nil Dated 21-09-2024

& w1 33T 1 Type of Work :Assessment of structural damages and overall degradation of the college buildings due to submergence

fawrfta smafes ast swAr [ Allotted Dept. Consultancy No.: 288 =71 / Dated: 26/09/2024

| w= AT/ =T/ gt 1
] iqu.l_:o./ Dmifm Quantity | Rate(?) Amount () i
l 1. Comprehensive structural- damage assessment of buildings and & - 5,00,000/- ,
L infrastructures {
'\ 2 Assessment of impact on rainwater harvesting system, ground water o 2,00,000/-
| contamination and functionality of submerge pumps and septic tank ;
| 3 Examination of health risks from water contamination and stagnant 2 50,000/- J
| water
L Assessment of Damage to the campus's flora fauna and overall = = 50,000~ |
environmental degradation
5 Assessment of emergency mitigation costs and proposal for future | - 2,00,000-
restoration
1T { Total (3) oty
T A FAT ¥ 1,80,000/-
GST {18 %)
T I [ Grand Total 11,80,000/-
)
@ T (Jeal B) /Grand Tolal (in words): Eleven Lakh Eighty Thousand Only.

eI 7 Q&%k :

Froquirat | Notes: \U

1. WTATA gerifAE SAaA (IMPS / NEFT / RTGS) ¥ WTET & @rat ®wam: 7660100016021, ST 8<% F7 AT%: Dean (R & C), IFSC:
BARBOVJMNRE, @TAT THIC: a9, & St ATET: % 3t =131, MNNIT SeTaras # firar smm nfe ar 3 / yree ¥ wreas & Dean
(R & C), MNNIT Allahabad F &1 % @ gTaIT / The payment should be made through electronic transaction (IMPS! NEFT/ RTGS) in Account No.:
77660100016021, Account Holder Name: Dean (R&C), IFSC: BARBOVJMNRE, Account type: Saving, Bank & Branch: Bank of Baroda, MNNIT

HAllahabad or through Draft / Cheque in favour of Dean (R&C), MNNIT Allahabad.
2 ®war / Inshiute Froadrarius / GSTIN: “09AAAIM1116B2ZR"

3. wrmd [ afaw wrd F a0 307 F g quf S SErETT §AT SIE7F § / Full payment in advance is required for the commencement of consultancy/ testing

work.
4 A T & 1€ 60| 74T B721 A7 / No TOS be deducled from the charged amount

5 mmwmmtwimmﬂw_iﬁﬁqmﬁmwr&lrnisesunumslmum:beusedasmmmummm
6. ATz afiafadi favm aega feird / afvawr sfomT F B ST ST T an s 6 sETEE i v Ee 3§ R F R R 78 Zm s e
Department of Civil Engineering shall not be respansible for giving any legal defenses/ opinion or for appeanng in a court of law in connection with the repo:ts/Test resuits

subrmitled.

7 e i ¥ fag aifd, At sl g §1 srawar Iod wrFE T F sfifres qar Zr Ft e / The boarding, lodging and secunty o the

investigaling staff shall be amanged by the client at their expanse in addilion o above charges.

}



